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CENTRAL ADMINISTRATIVE TRIBUNAL
ALIAHABAD BENGH
**********Q%&ggégﬁggiﬁ*********

Mlldhabad this the Hth day of Fabruary 1997.
Original application No., 890 of 1993,

Hon'ble Mr. 3, Das Gupta, AM
Hon'ble Mr. T.L, Verma, JM

Union of India through Divisional Railway

Menager, Centra] Reilway, Jhansi.

2o e o .‘Jﬁpp li Ge nt .
C/h Sri G.P. Agarwal
Varsus

1. Abdul Hemid, $/0 Sri Kadir Beksh,
R/e 166, Rail Ganj, pPuliye No. 9, Jhansi,

2. Chandrekent 5hane, S/o Sri Keshawa Sahe,
R/o Shahne Compound Sipari Ba,sr, Jhansi,

3, Pprabhudayal, $/o Sri Moti, 2/o 126/3,
Khushipursa, Jhansi,

4, prabhudayal. Sikeniya, S/o Sri Heers lal,
R/o OQutdide Senyer Gate, Jhansi.

5¢ Prescribec Authgrity under the paymert of
Wages Act, 1938 (Deputy Labour Commissioner),
Jhansi.
6, Chief Judicial Megistrate, Jhansi.
sessses Respondents,
C/R Sri R.K, Nigam
OQRDER (ORAL)
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Hon'ble Mr. &. Das Gupta, AN

This Original application has been filed by
Union of India chadllenging an order dated 16.4,92 by which
the authority under psyment of Wages Act has given an
award in favour of respondent No. 1,2,3 and 4.in P,H, Cases

No, 12/83 and 72/84,

L It is clear from the facts averred that the

applicent has approached this Tribunal directly without
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filing an appeal before the District Judge. 1In the recent
case of K.,P, Gupta Vs, Comptroller printing and Stationery,
the Hon'ble Supreme Court has taken a view that the appellste
jurisdiction of the District Judge under Section 17 of the
payment of Wages Act 1936 is not ousted by any provision
contained in the Administrative Tribunsls Act 1985, It is
therefore clear thaet the applicant hadﬁgiatutory remedy
availakble to bhim whichhhehdid- hot avail &and approached this

Tribunal directly.

3. In view of the foregoing, the épplié@tion is not
méintaihable @@ the applicinis haW not exhausted the
statutory remedy avsilable, The application is therefgre
dismissed, Nothing in this orcder howver shall preclude ilhe

applicantd from filing an appeal before the gppellate forum,
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